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related Parliamentary Standing Committee on Home Affairs on Action taken by the
Government on the recommendations/observations contained in the Two Hundred and
Third Report of the Committee on 'Border Security: Capacity Building and Institutions'.

Status of implementation of recommendations contained in the
Thirty-sixth Report of the Department-related Parliamentary

Standing Committee on Labour

THE MINISTER OF STATE IN THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI ANANTKUMAR HEGDE): Sir, I make a
statement regarding Status of implementation of recommendations contained in the
Thirty-sixth Report of the Department-related Parliamentary Standing Committee
on Labour on Demands for Grants (2018-19) pertaining to the Ministry of Skill

Development and Entrepreneurship.

MOTION FOR ELECTION TO THE COFFEE BOARD

THE MINISTER OF COMMERCE AND INDUSTRY; AND THE MINISTER OF
CIVIL AVIATION (SHRI SURESH PRABHU): Sir, I move the following Motion:—

"That in pursuance of clause (b) of sub-section (2) of Section 4 of the
Coffee Act, 1942 (VII of 1942), read with sub-rule (1) of Rule 4 of the
Coffee Rules, 1955, this House do proceed to elect, in such manner as the
Chairman may direct, one Member from amongst the Members of the House,
to be a member of the Coffee Board"

The question was put and the motion was adopted.

OBSERVATION BY THE CHAIR

MR. CHAIRMAN: Hon. Members, T am sorry that T could not be here the
other day because of some bereavement in my family. I normally do not miss the
Parliament, but it was beyond my control and, then, it was duty also to be there

in my village.

Now, I would like to make an appeal to all the Members once again that we
have entered into a new year and we are left with just four working days. Then, after
that there may be another Session — as we are all aware that before the elections

the Government normally just go for Vote on Account — only for few days. That



24 Observation by [RATYA SABHA] the Chair

will also be for only a few days. So, it will be a continuous Session as per the
present arrangement. Keeping that in mind, we have to understand that we have a
heavy agenda before us. A number of Bills — the Bills which have even gone to
the Select Committees and come back with some unanimous recommendations and
the Bills on which there is a broad consensus in the Business Advisory Committee
about the need to pass them after making our suggestions and criticisms, if any,
-- there are also a number of such Bills lying. All these Bills have been allocated
time by the Business Advisory Committee. In addition to this, we have also identified
certain important issues to be discussed in this Session of Parliament to which 1
have already given permission. These have been admitted We could not take up the
discussion on the cyclone in the Southern States. Then, we have on agenda, the issue
of agrarian problem in the rural sector. Then, we have the problem of price rise for
which notices have been given by some people. Then, we also have issues which
have been agreed upon to be discussed here, plus Bills. ... (Inferruptions).. That is
a Bill. When the Bill comes, then your Resolution also will come up automatically.
Then, there is Rafale issue also. So, with all these important things, the country is
looking to us. I am, particularly, concerned because of the loss of the image the
House is suffering. Another thing is, not to make comparison or to be envious -- the
other House is functioning; the Bills are getting approved, and we are not able to
function here. So, please, I appeal to all of you. We have just now, today, released
the calendar for the New Year canalizing all the great people who have presided
over this House, the Leaders of the House and the Leaders of the Opposition at that
time, then, the Leaders of the Opposition who became the Leaders of the House
subsequently, the Leaders of the House who became the Leaders of the Opposition
subsequently, and then, the Leaders of the Opposition who became Prime Ministers.
So, there is a history. Then, there have been 12 Chairmen before me. We all have
expressed the need to have a meaningful debate in this House. One of the Leaders
of this House has become Prime Minister, another Leader of the House has become
the President of India also, Shri Pranab babu. So, keeping all these traditions in
mind, I eamestly appeal to all of you Whatever issues you have, please come to

me if they are already not admitted, I will consider them positively.

Secondly, any issue cannot be dictated that you do this way, only then we will
allow the House. This is not acceptable in a system. The House started on 11th
December, 2018. Today, we are on 2nd January, 2019. We have not been able to do
anything. So, please understand this. The entire country is watching us. I have the
habit of going around and addressing universities, scientific communities, attending

convocations, wherever 1 go, and also [ come across the media, A9 35 w® B



Observation by [2 January, 2019] the Chair 25

“iT! That is causing a loss of image to the House. 39 Uifdmde & 91 H ol &
71 H o waer €, 98 (v %@ 21 (Interruptions)... Please, please. The image of
Parliament is taking a beating. That is why people are laughing at us. I am not able
to digest it as the Chairman of this House. After all, you are all senior Members.

Please, @RIl Hisclq &, ai$Ul ... (). ..
SHRI ANAND SHARMA (Himachal Pradesh): No problem, Sir.

MR. CHAIRMAN: People are laughing at us, still, we are laughing. We are
laughing at them, that you have elected us but see, what 1s happening! 1 don’t want
this sort of situation in the House. I earnestly request to all of you again, please
cooperate; see to it that this House functions for the remaining days in a meaningful
manner, and, then, pass some legislations after having some meaningful discussions.

This is my appeal to all of you. .. .(Interruptions)..

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Who is disturbing every day? It
1s only the ATADMEK. Please request them to cooperate. See, again, they are coming.

MR. CHAIRMAN: Please, 37 95 SISl ...(&FEM)... This is not going to
help. ... (Interruptions)...

oft e g IR (SR 9ee): WY, Sl 8199 A9l 9dd § W R ...(FEEM)...
AT 52 B9 U 918 [BRUl ... (FhEH). .

MR. CHAIRMAN: Each one accusing the other is not going to help.
...(Interruptions)... Dr. T. Subbarami Reddy, please sit down. The calendar and diary
are available in the Publication Centre. ...(Interruptions)... Let the House discuss and
decide that 'we need to go for action.' The Chair is ready for action. ...(Interruptions)...
But it cannot be selective. ...(Inferruptions)... Anybody disturbing the House, anybody
coming to the Well of the House, action has to be taken. If T have the consent of the
entire House, then we can think on those lines and move forward. ...(Interruptions)...
But it cannot be selective. 'If they come to Well, take action; if we come to Well,
excuse us.' ...(Interruptions)... W T2 =l -..(nterruptions)... So, please understand.
...(Interruptions)... Dr. Santanu Sen to speak on concern over certain provisions of
the Consumer Protection Bill.

DR. SHANTANU SEN (West Bengal) ...(Interruptions)...

SHRI Y. S. CHOWDARY (West Bengal): Sir, the House has to be in order.
...(Interruptions)...



